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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
MA No. 5 OF 2025
IN
ORIGINAL APPLICATION NO. 280 OF 2024

IN THE MATTER OF:
AJAY ARYA & ORS. .... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. .... RESPONDENTS
INDEX
S. PARTICULARS PAGE
NO. NO.
1. Reply Affidavit on behalf of the Respondent No. 2 — 1-3
Ghaziabad Development Authority
2. | ANNEXURE-R-2/1 4-7

True copies of the report submitted by the Assistant
Incharge Enforcement, Zone 6 along with the

photographs.
3. Vakalatnama 8
NEW DELHI

DATE: 09.07.2025
THROUGH

RACHIT MITTAL

Advocate for Respondent No. 2

MZ-24 & 25, Ansal Fortune Arcade,
Sector 18, Noida -201301, Uttar Pradesh
Mob.: +91 9873997047

Email: office@rmlawchambers.in
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PRINCIPAL BENCH, NEW DELHI
MA No. 5 0of 2025

N
#7:  ORIGINAL APPLICATION NO. 280 OF 2024
" IN'THE MATTER OF:
AJAY ARYA & ORS. ... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS.
RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 2

- GHAZIABAD DEVELOPMENT AUTHORITY

MOST RESPECTFULLY SHOWETH:

L _ YWNUSH SINGH S/o Shri  HAR! KISHAN  aged about
31 years working as ASSISTANT  EN GINEEGhaziabad Development
Authority, Vikas Path, Ghaziabad, UP., «-— - ~ _™. . do hereby

solemnly affirm and declare as under:-

1. Thatl, in the aforesaid capacity is well conversant with the facts and

) N ) ) )
circumstances of the case derived on information from the record.
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ence, I am competent to swear this affidavit.
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That the answering Respondent is filing the present reply pursuant to
the order dated 23.04.2025 passed by this Hon’ble Tribunal.

That the grievance of the applicant raised in the captioned
application is that commercial activities being carried out by the
project proponents i.e. Anant Flex and Balaji Fabrication in the
residential area, giving rise to noise pollution and littering etc in
violation of the norms.

The Competent Officer/Incharge, Enforcement Zone 6, GDA issued
a letter to the project proponents i.e. M/s. Anant Flex and M/s. Balaji
Fabrications to either furnish the permission granted for undertaking
the commercial activities or else to shut the shops, failing which the
answering Respondent would take actions under the Uttar Pradesh
Urban Planning and Development Act, 1973.

Pursuant to the said letter, when the project proponents did not
respond to the same, the competent officer while taking action under
Section 16 of the Uttar Pradesh Urban Planning and Development
Act, 1973 registered Case No. 07/A.Bhu.U./Enforcement Zone

2025 and Case No. 08/A.Bhu.U./Enforcement Zone 6/2025 and

A
U=
Gy e
TS SRl
S5




159

07.07.2025. Presently, both the shops are not operational. True
copies of the report submitted by the Assistant Iricharge
Enforcement, Zone 6 along with the photographs are annexed and
marked as “ANNEXURE-R-2/1”.

6. It is submitted that the answering respondent has always been
vigilant in exercising its duties and fulfilling its responsibilities with
due care and consciousness at all times and also has been complying
with the orders/ directions passed by this Hon’ble Tribunal from
time to time.
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DEPONENT
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VERIFICATION:- ?{“Ff—s,

The contents of the above reply affidavit from paragraph 1 to 6 are true
and correct as per the official records. Nothing is wrong therein and

nothing material has been concealed there from.

H.
Verified at Z2 today on thig\day of July, 2025
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ANNEXURE-R-2/1

TSTaTaTE fah T yrfereswoy

Q1 ver, ifSrardara |

1.5.0.-9001-2000, U4 1.5,0.-14001-2004 WiV T

Uih — - uqcls -6 /2025 [&Tip ()%0125
RIERSIBEAN
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U WHII B UAG—504 /06 /AT T /A€ 9m /2025 feATE
02.07.2025 BT FTH UBY TR B HE PY| S T H NOVOHEIT—280 /2024 30 ™
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S USHUGRI AN Toldd UG iAol Badyd, SOgRan 9 REw @,
sfedr@re—1, sFEIYRA & A%g IR WY TR I & e sfafrm—1973 3
YRI—16 @ 3= HIYaTel HW §Y dIg H&T—07 /304080 / T WIH—6,/ 2025 TG
08 /31000 / TG WIH—6 /2025 AT far a1 wd <1 gFH B @ielt FR gg
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faw2: 3NOVOTEAT—280 /2024 st s o T g gAMWW 3G
Joulo T 3 |

EIRA AN & SYRAT WRIES Wil § [ Yoldd U9

gl BdleTE (WKa R Al § wwfa awgell @ [fea $A
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g0 dIq 107 /310900 / Uad= Si¥—6 /2025 Td 08 / 310¥0S0 /
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
NEW DELHI
Mf}\g] LYo OA“}%KO

Shri Ajay Arya & Ors
VERSUS o
State of Uttar Pradesh & Ors

I, M P Singh, Joint Secretary/Prabhari Vidhi, Ghaziabad Development Authority,
Ghaziabad in the above matter hereby appoint and retain Shri Rachit Mittal,
Advocate to appear act and plead for me/us in the above matter and to
conduci/prosecute and defend the same in all interlocutory or miscellaneous proceedings
connected with the same or with any decree orders passed therein, appeals and/or other
proceedings therefrom and also in proceedings for review of judgment and for leave to
appeal to Hon’ble High Court and to obtain return of any documents filed therein, or
receive any money which may be payable to me/us.

I/We further authorize him to appoint and instruct any other legal practitioner
authorizing him to exercise the powers and authorities hereby conferred upon the
Advocate whenever he may think fit to do so.

I/We hereby authorize him/them on my/our behalf to enter into a compromise in the
above matter, to execute any decree/order therein, to appeal from any decree/order
therein and to appeal, to act and to plead in such appeal or in any appeal preferred by any
other party from any decree/order therein.

I/We agree if I/We fail to pay the fees agreed upon or to give the instructions at all stages
he/they is/are at liberty to retire from the case and recover all amounts due to him/them
and retain all my/our monies till such dues are paid.

And I/We the undersigned to hereby agree to ratify and confirm all acts done by the
advocate or his substitute in the mater as my own acts, as if done by me/us to all intents
and purposes.

Executed by me/us this ]4% day of _B@I;J_m2025 at
+ Dlieyl/20]] ' s
%: {md{i/" @ mmlaroe -

A $873997°17T Signature’s

Executant’s are personally known to me he has/they have signed by me M.P. SINGH
J.S./Prabhari Vidhi

Satisfied as to the identity of executant’s signature’s
(Where the executant’s is/are illiterate blind or unacguainted

with the language of Vakalat).

ertified that the contents were explained the executant’s in my presence in
e language known to him/them who appear/s perfectly to understand the same and

ave% ddod in y presence.
Ay 235
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et Koo a0 DA A

Uttar Pradesh
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